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Attantiot. #r. Piyush Gupta, General Manager L . ,?“@

Fe: Request for a No Action better whdet the Securtles and Exchange Board of Indla [Indarmal
Gilldance | Schoma, 2000,

. Tiws eequest is made by Fullsben Secutilies & Weadth Advisers Limilsl (FSWA", a elock broking
company seeking guidatce Dy way of 3 Mo Adtion Latber under parie (i} of e Securifies @od
Excihange Board of India {Infonmat Guidancs) Scheme, 20003, {the "Schewre’), in respect of its propoaal
1o rafar digifibute loans provided by banka and non benking finance campanies ["WBECIY (tha
[ropeEen rafelral activity has been dasoibed in para 13 befow).

& Tie Applicant states that the request does not fall within the paints 3t out 0 pare B of the sad
Schamne

A, HRCKGROUND & MATEFRIAL FACTS

4. Foy i3 & company incorporated under the Compames Aot 15956 and is registered with the Securitie s
arn] i-xchange Board of lndia the "SEAY ar the *Boara) a3 o siock broker. it |8 a whelly owned
suleidiary of Fulledon India Credit Company Limited £ACCL".

In ardsdition to s slock broking activities, FEWA propozes o engage in the buziness of
[y Distrbudion of Miduze Fomds,

[y Gorporats agancy for distribution of surance pnosducts,

(i} rroviding 2ervices a5 & depasitory gadicipant;

iiv] Feferrals of thid party leans {persanal loang, coedat canls, alto luats, housing oats and lear:
anarsl sharas] provided by banksNEFCaHFsany landing iestitution (henrainafer eferred 1o a5
“ther Landers" dncleding bur not limited o FICCE, 8 whoily owned subsgidiary of Fuilenan
Financial Heldings, Singapore, which iz angaged in the businesa of roviding loans and sarvice:
1o s customers, under registratlon with the Resernss Bank of India . I pursuance of the aforesiaid
referval activily FEWA, shal enter Intc on sgreement as an sgent of the Lander's, withouwt any
finarcaaf lizbility,
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Im Gniherznce of the proposed bsiness, FSWA Wit ocate s sales parsenns at ks own branctes o
ander o source customars and provida the 1ange of pemittad products and services as lisied above 1o
custums s par] of ity distribotion sxpansion indiatives, FSWa may alsg Iocate its sales parsorm i
adoiticutaliy at saiect or all pranches of the Lendsars with whom il has a re-ationship to be ala to cros: =
sl B targer prospects for its own wealth ranzgement and financial planning services to the landar s
custarners, incuding equty bioking servces.

THE PROPCOSED REFERRALAGENCY ACTIVITY

[i]

{ii}

[N

Ties cligrites that FSWA puoposes o targal Tor fs stock broking setvicss also dermend a8 full sulte of
firancial producs, induding inoteal Tunds, insuEncs prodicks, depository services, oradit card:;,
personal foang, @ube foans, leans againgt shares, hoesing lbans etc. Tharefora, as 3 stockbroke-,
agart from intarmediating for securities (We an MSEBSE membir) FSWA sleo proposes ta
drsterbure thtrd party fnancial grodusts siach as loans to s ofleots By refarring s clients o the
l_enderts .

Faiviid will agree with the Lenden’s to reber their producta o e cliarks for a fiked fag por fean or
refearal, which witl be in e with market benchmarks pravailing for olbar sgeniz of tha Lendarns
v ertaking loan sourcing acthitles.

EulA icpnses 10 actively makel 4 suite of serdces incluc g its dishibution services {38 a0
agent withaut aoy Gnaoclal liabilty) and aclivedy sollct sich bsinesz. This would includs
markating of loans oh & refatral basis, assisting the cdstomer in compleling the  loan
docurnentation, helping collect the necessary documenkzdoy as sbpulated by the lenders 1
sase the dendeds dnal chent appralzal and KYC process, and avidencing them "as original segn'
a paer tha repuireirents of the lander’s to enatile: thiem o do bt KOG, infarmting the custornen iof
ther Lender s dacision. of the lendar's behalf, regarding the acproval of e loan after he lendsr
dasesses/appraisesionfinns the approwalidecting fucisicn an thir lean, providing custoriee:
stalements for ali financiz prodects disiibured through FSWey fwhise appicable for [gans, the
stamments to be on te lendars statemant ang prapared by hem, and such diskibulfon of the
walfe 14 be done by FEWA for custanysr convenisnea, anly or. Beha f of lender’s). The codlechot
o filling of &l docurmertation and detnils for loans is [ cone =5 stipulated by the lendinyg
inegtitlinee on U reduirarments of the Lenden's b ensure thay ave approprigbe dala avaitable fo-
thedn Ba assass atd do & KYC as per the Reserve Bank of 1di requirements, appllcabls (o them
[IF required, the fender's, canfwoub! directly ppprosch the crstoner subsequantly for KO
asseEsment and or (u ek additional documentation i requi-zd). FEWA shall act solely as an
anl dor e distributicrotelisral of loans and shall only o0 the lsndar's behalf collect the
dnctrnentation ragiired and siipulated by them. FSWA shall ngl, at any palnt of tre, b
tasponsible for dang the B¥C and will not take on any finacial liakiligy, or make credlt dasishan:.
i1 rEspect of v Inan puoducts or any of its other anciltary lines of businaas. A0 KYC and bending
wecicions relating to W cradit pregram and indlvidual credik approvala would be the respongibiit,
rerlaty of tha L ander's with which F3WA hioe a rafiral arrangennent.
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APPLICAELE LEGAL PROVISIONS

Tha Applca belevas that such referal activity s pemited it accodancs with Rule 8 of e
fhacurites Cuntracts (Regutation) Rules, 1857 (e *SCRRY in asoordar ce with which a stock broker
Fray s 2agaged in a business ‘other than the husiness of eacuniiaz' “a¢ o Qroéar or agent not volueg
& W PNl Gratieial Heliilile

The relevant extracts of Fule 8 of the SCRA are reproduced below for as ¢ of reférence

T ndes redating 1o adimission of Areraiers of a stook exchangs sseking
vegribion shal iler alis prowide haf
11 Mo nersan shall be eligible fo be eledesd as o e if —

b fe fs engaged as principg! or efnploves iy blsiness ofher than ihat of
sectiiffes oF corrmmicdily cerivaivgs daooapt 35 3 biokor oF 3gen! Nol iNeodving any
jacganeal T andily tiBss he widerakes o sevene A oo eciion wilft such
husimess

THAL A nparny o8 definac e fhe Cogyknobes Act, 1955 (1 of 1858). shaff also ba alfigitvs

ho b effacd 25 A inetabeer of o Stk exchange §f -

o

[rvd e Ivechors of S corgany ared ool chegeatiffed ronr being amisembers of a8 stock
xidiEange uder ofduse (1) excail EabeciFuss (b aud Seh-cfalee () feracd o
clause [3) except sidb-olaose (@) dodd sib-slaean (0 Brareol and fhe Dlraciors of e
Sy fect rof fealel Iy efffead of the Dimaclors 81 @y comparty whichl had bean
e rarhiben of fhe sfark and fend hean declared 8 detaulter or expefed by tha slack
cxchange”

The Applicant is also aware of the restrictiong imposed on a3 trading niember vide BEE naotice nt-.
200252133 dated Decernilber 13, 2005 and NSE cinslar Mo, NEEAMSP 200542 dated Dacembear [,
Wi o raspact of financing arrangemants by tading mambers.

“he oraposed arrangaemant of the referral activity periaina to molliple cetegoies of producks that coull
tuz distnbuted for and on behalf of the Lenderfs. Tha transactien waulit not e dene with an inbent [
Binld gy dgresmant or arrangediant batwesn e Lamlaits and F3WA whaaby the Landar!s wail:d
futed e transacion exacuted by FSYWA on behalf of its cliants. Meither woulg 2uch ransaction ba
duone o recopnize or act in accordance with any agraements entered into between the client and thz
Lenderis. :

In -wrd, the loans intended to be markebed viz., auto loans, housiod loans, credit cards, pemsonal lsans,
w1t be rebended for usage in e stock makel  Howaver, in the et the cuskamer does chos:
T asg Ary of the facililies in the gock maket, FSYWA will @nsura compliatce of the above as it wouhd
Al v anty atrangelineols will tha Leedlar'a vacognd #ind gy spedctie dghbs of the Lenden’s i pelatio
to such loans amd it woukd continoe fo act on the instroctions of its clients. Also, as mentiored in poird 13
(tid), the decision to approve or decline all such loans reférred by FSWWA to the Lenderfs, would be at ths:
s0d= ancd complete discretion of the Lenderfs. and FSWhA as an sgent woulkd hava no role in any credit
FECISIONS.
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Fows shall st solsly a5 ar 2gent or broker for ile

gistribution'refercal of thind party loans amnd shall not, at any peint of e, take on any parsanal o

corporate  financial hakility, Wi

Ihe Hoard's confirmatcn regarding the  proposed

referralfanency agtmity in tha foom of a Mo action Eetter under paragraph 5 of the Scheme stating
thal The propgoset agency activities of FS3WA fall within the range of Jdealings envisaged undar 1ha
enuption to Fule 30106 of the SCRE and that the proposed clivity will ngt result in ary

anforcement  dction ar sanchon  from

seBl

and requast for fudber adwvice on the

nterpretatisniscope of FRule B of the said Rubkas as regands the permissibility of he proposed

aqency activity imihe instant case.

(i we would also dke to raiterale thal tw aforessid propesal is cnicial to 1he businass plan wiich

FEWA plans to undelake.

1. &5 this is 3 progretady bosmess mods! and wanld be ezisy 1o 2opy, if mace public, we request SEEL 1o

lrzzima Hee sarmde renifichel il

R s censtrienl copies of e SEG| registration certificates are enclosed for your penisal.

I3, e Cvmpany represen ed fy the Chisf Exooutivi Officenianagng Direclor ailfsar it person or throu|:a
thes authonsed repnesentatives would be pleased to present thersalves for an intervies or
#Fppearance o rephy 1 any issuns, oueiies or cladfications s the Secwritiss and Exchange Goardl of

Irndiz may dem necessary i this regard.

4 iz eouesst 15 pecopamaed by g demand deatt of fs. 25 0000 -1rawn on |- ﬁ}ﬁdﬂng numbear [» ] towan.s

this bk payabile for o Guidance.
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